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A counter affidavit has been filed on behalf of

the respondents. In paragraph 4,2 of the said affidavit,

it is admitted that the petitioner was working as part time

Safai Karamchari in the office of Pay and Accounts Officer,

Respondent No, 3, w.e.f, 9.6,1986.

2, On 19,2,1993, this Tribunal passed an interim

order to the effect that the respondents shall consider

engaging the petitioner as part time Sweeper in case they

need the services of such person and in preference to person

with lesser length of service and outsider. Learned counsel

for the petitioner states that he is satisfied if final

order is passed in terms of the interim order already passed.

Request appears to be reasonable, Uo, therefore, dispose

of this application in terms of the interim order, as



3, With these abservations, this application is

disposed of finally but without any erdar as to costs.
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